
 93  Re  :  Statement  by
 Minister  on}Strike

 MR.  SPEAKER:  Every  time  he  goes
 on  with  this  type  of  suggestion,  which

 is  very  bad,  and  then  he  tries  to  involve
 himself  in  argument....

 SHRI  JYOTIRMOY  BOSU:  No
 arguments,  Sir.

 SHRI  RAJ  BAHADUR:  I  only
 plead  with  you  that  this  should  not  be
 treated  as  a  precedent.  I  hope  that  this
 will  not  create  of  precedent  एसा  तो  नहं

 हैं  कि  कलाई  पकड़ते  पकड़ते  यह  हमारा  पहुंचा

 पकड़ता  चाहते  हों  |

 श्रो  अदल  बिहारी  वाजपेयो  :  हम  तो

 आप  के  गले  में  हाथ  डालना  चाहते  ह्

 MR.  SPEAKER:  I  was  also  worried
 about  it.  It  has  been  made  clear  in
 this  House  that  it  will  not  be  a  prece-
 dent.  I  am  postponing  it,  because  the
 calling-attention-notice  is  being  deman-
 ded  for  tommorrow.  It  will  not  be  trea-
 ted  as  a  precedent.

 SHRI  K.  NARAYANA  RAO  (Bo-
 billi)  :  On  a  point  of  order.  It  is  con-
 ceded  that  the  hon.  Minister  has  the
 right  to  make  a  statement.  Now,  we
 are  taking  in  terms  of  propriety......

 MR.  SPEAKER  :  It  is  not  even  pro-
 priety,  but  it  is  just  accommodation  of
 the  Opposition.  It  is  not  even  propriety,
 but  it  is  just  a  question  of  accom-
 modating  them.  I  am  sorry  I  had  used
 the  word  ‘propriety’.  I  shall  substitute
 it  by  ‘accommodating’.

 SHRI  K.  NARAYANA  RAO  :  I  am
 using;  your  own  words,  Sir.  You  have
 given  us  to  understand  that  the  hon.
 Minister  can  make  a  statement  in  the
 other  House,  and  therefore,  he  need  not
 make  a  statement  here.  If  a  similar
 objection  is  taken  in  the  other  House
 also,  then  he  will  be  prevented  from
 making  the  statement  with  the  result
 that  the  main  object  would  be  defeat-

 SHRI  JYOTIRMOY  BOSU  :  He  is
 undermining  the  Speaker.  We  have  to
 come  to  your  rescue....

 MR.  SPEAKER  :  I  know  how  much
 they  are  coming  to  my  rescue.

 SHRI  K  NARAYANA  RAO  :  If  a
 similar  objection  is  taken  in  the  Rajya
 Sabha,  he  will  be  prevented  from  mak-
 ing  a  statement  there  also.
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 MR.  SPEAKER  :  Please  rest  assured
 that  we  will  will  look  to  it  properly.  It  is
 not  only  because  some  members  say  it,
 I  also  believe  that  it  would  be  much
 better  if  members  have  an  opportunity
 to  ask  questions.  We  have  made
 it  clear  that  this  is  not  a  question
 of  propriety  nor  of  precedent;  it  is  just
 a  question  of  accommodating  the  views
 expressed  by  the  Opposition.
 2.26  hrs.

 MINES.  (AMENDMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION  OF
 REPORT  OF  JOINT  COMMITTEE

 SHRI  A.  P.  SHARMA  (Buxar)  :  I  beg
 to  move  :

 “That  this  House  do  extend  upto
 the  last  day  of  the  next  session,  the
 time  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on
 the  Bill  further  to  amend  the  Mines
 Act,  1952,  2

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  extend  upto
 the  last  day  of  the  next  session,  the
 time  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on
 the  Bill  further  to  amend  the  Mines
 Act,  1952”,

 The  Motion  was  adopted
 2.27  hrs.

 UNTOUCHABILITY  (OFFENCES)
 AMENDMENT  AND  MISCEL-

 LANEOUS  PROVISION
 BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 OF  REPORT  OF  JOINT  COMMITTEE

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  I  beg  to  move  :

 “That  this  House  do  extend  upto
 first  day  of  the*last  week  of  the
 next  session,  the  time  for  the  pre-
 sentation  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  arnend  the
 Untouchability  (Offences)  Act,  955,
 and  further  to  amend  the  Represen-
 tation  of  the  People  Act,  1951”.

 श्री  अटल  बिहारी  वाजपेयी  :  (ग्वालियर)
 यह  समय  बढ़ाने  की  मांग  क्‍यों  की  जा  रहो  है?
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 इस  का  कोई  कारण  नहीं  चिया  है।  इस  विशेयक
 का  इतिहास  है।इस  विधेयक  को  जब  सदन
 में  पेश  किया  जा  रहा  था  तो  यह  कहा  गया
 था  कि  इसे  ज्वायंट  कमेटो  में  भेज  दिया  जाय  ।

 इस  बीच  देश  में  जस्पृश्यता  फैल  रही  है
 और  आये  दिन  उसको  लेकर  दुखद  कांड  हो
 रहे  है  लेकिन  उस  ज्वायंट  कमेंट  की  रिपोर्ट
 आने  में  देरी  हो  रही  है।

 ओ  शस्तूमान  (सेदपूर)  :  समय  इसीलिए
 मांगा  जा  रहा  है  ताकि  जो  ज्यादतिया  हो

 रही है  वह  भी  गिरफ्त  में  है. (ह  सके  और

 सब  पहलुओ  पर  विचार  किया  जा  सके।

 MR.  SPEAKER  :  My  experience  for
 some  time  past  has  been  t sy  there  is
 not  a  single  Committee  which  does  not
 ask  for  extension  of  time.  Once  or
 twice  it  is  all  mght,  but  not  every  time.
 There  are  many  Committee  which  want
 my  permission  to  go  out  of  Delhi  to  get
 some  very  important  information  here
 and  there.  If  they  do  not  go  out,  you
 will  ask  why  they  did  not  go  out  and
 collect  information  on  the  spot.

 DINEN  BHATTACHARY-
 Consultative  Com-

 SHRI
 YA  (Serampore)
 mittees  also  go  out.

 SHRI  JYOTIRMOY  BOSU  (Dimond
 Harbour)  :  The  Rajya  Sabha  Housing
 Committee  went  out  sight-seeing.

 MR.  SPEAKER  :  Housing  Commit-
 tees  of  States  come  here  also.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 I  met  the  member  of  a  State  Assurances
 Committee  in  Goa.

 MR,  SPEAKER  :  There  are  a  number

 bd
 assurances  which  have  to  be  attended

 We
 M

 Z  pare
 (Kanpur)  :

 no  objection.  Unfortanately,
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 These  are  the  a
 oe

 for  the  Com-
 mittee  meet  I  not  tind  it,  for,
 the  climate  ines  But  it  will  convert

 tliament.
 MR.  SPEAKER  :  So  far  as  you  are

 concerned,  we  will  see  that  you  go  to
 Srinagar  and  Goa!  (laterruptions)
 shall  put  the  motion  to  the  House.  The
 question  is:

 “That  this  House  do  extend  up  to
 the  first  day  of  the  last  week  of  the
 next  Session,  the  time  for  the  pre-
 sentation  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  amend
 the  Untouchability  (Offences)  Act,
 955  and  further  to  amend  the

 7777  tation  of  the  People  Act,

 The  motion  was  adopted,

 =

 MATTER  UNDER  RULE  377
 Press  Reporr  re.  NEWSPAPER  Com-

 PANIES

 BILL,  972

 SHRI  JYOTIRMOY  BOSU  (Dimond
 Harbour)  :  Sir,  under  rule  377,  {  wish
 to  raise  the  following.

 In  the  Part  II  Bulletin  dated  24th
 July,  1972,  para  735,  Item  No.  50  men-
 tions  about  (he  introduction  of  the  News-

 ¢  Companies  Bill,  1972,  that  is,  a
 fusion  of

 was  a

 charge  of  the  Ministry  very  recen’
 needs  time  to  study  ‘he  report  pd

 usion  issue.


